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ground of being barred by limitation. Pertinently, the said Order dated 

12.01.2026 passed by this Hon'ble Tribunal in Appeal No. 135/2025 has 

been challenged by the Appellant by filing Civil Appeal No. 6680/2026 

in the Hon'ble Supreme Court, which is pending adjudication as on date. 

I say that the contents oftr.e Para 15 of the Reply merit no response. 

M. I say that the present Affidavit-in-Rejoinder is bona fide and is being

�-:----. 
filed in the interest of justice.

/4 �C -1< .!' c�:.,t 
1N I • f h b • • d • h • d A 1 1 h 

¾i � C'"i-": ·g / 
--;-::--" -�-

�
·,·�-,6 o.i\ 

n view o t e su m1ss10ns ma em t e capt10ne ppea as a so t e

'
r.2?,

< 
__ l3 ��-� � ] 4.; 8 )��� 1 ffidavit-in-Rejoinder, it is most humbly prayed that the captioned 

- ( c:::, ' .c: -� 0 '" •'--· 
..... C2. '< ,, -:1 > C .Cl --
<� .':t - ·:_;, c,.: �- :..} ti'. ::::: ppeal may kindly be allowed in terms of the prayers sought by the
\ .. i- ,.�; �_,., {\> � 'J i...� "·- I •,-

/ � '· •- •n I 0-
L-.>.� a . .-...._ .: I '· 

'-(' (") ......_ _½�,'> J Appellant.
-·· ,\; - . � \':,;'-.\" / �:_!:...'; �. I say that the contents of Paras A to F, G(p), H(p), l(p), J to L, Paras 1 

to 3, 4(p), 5 to 11, 12(p), 13(p), 14(p), 15 and Paras M to N are true to 

my knowledge, and, the contents of Paras G(p ), H(p ), I(p ), 4(p ), 12(p ), 

13 (p) & 14(p) are based on legal advice, which I believe to be true. The 

Annexure(s) are true copies of the originals. 

Place: New Delhi 

Date: 05.06.2026 
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Re: GCZMA Reply in Alchemist Asset Reconstruction v. GCZMA & Anr Appeal 607 of 2025

From: Karan Batura (karanbatura@yahoo.in)

To: shubhpri@yahoo.co.in

Date: Friday, June 5, 2026 at 03:55 PM GMT+5:30

Rejoinder to Appeal 607 - AARC vs. GCZMA.pdf
15.9 MB

Mr. Priolkar,

Please accept advance service of the Rejoinder being filed on behalf of the Appellant in the captioned
matter.

Kindly acknowledge the receipt of the same.

Regards,

Karan Batura
Advocate-on-Record
Supreme Court of India

On Wednesday, March 11, 2026 at 08:31:00 PM GMT+5:30, shubham priolkar <shubhpri@yahoo.co.in> wrote:

Greetings

Please find attached reply on behalf of GCZMA (Respondent No 1) in Alchemist Asset Reconstruction v. GCZMA
& Anr Appeal 607 of 2025.

Regards
Shubham Sinai Priolkar
Additional Government Advocate
Office of Advocate General, Goa

6/5/26, 3:55 PM Yahoo Mail - Re: GCZMA Reply in Alchemist Asset Reconstruction v. GCZMA & Anr Appeal 607 of 2025

about:blank 1/1

PROOF OF SERVICE857
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